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tem No.19
02.5.2006

MA 2411/2004
WA 2286/2005
OA 980/2003

Present: Sh. H.P. Chakravcrty, proxy for Sn Sachm Chaahan counsel for

applicant .
. Mrs. Bimla Devi, proxy for Sh Satpal Smgh counsel for respondents

e

MAs 2411/2001 & 2286)‘2{}05

it is observed that respaﬁdents have f iedthexr comphance affidavit a!ang
with copy of order dated 07 1 2005 passed by the respandents in compliance of
" Tnbunai’s dsrecizons.,;contamed in crde_r dated 24.5.2004 whereby OA 980/2003
“was disposed of. Respondents have diséased of apéiicam’s represeﬁtation vide
the ax’oreslaid_ordérs. As such -respcndehts ha&fé executed Tribunal’s aforesaid
‘rders. These MAs, ltfheéefore, sft‘aﬁdv 'dispa§ed of I
, , | |
ttephe
(V.K. hMajotra)
Vice-Chairman (A)




